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MR. SPEAKER: The points of or-
der are quite valid. I think this
should be postponed till tomorrow.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
The Minister of Commerce is dealing
with it. There has been some difficul-
ty in communications also. We could
not speak to him on the telephone
early enough. I do not know if the
report will be ready even bv tomor-
row. I will let the secretariat know
it I get any information today.

MR. SPEAKER: If he gets the in-
formation today, it will be put down
for tommorrow. Otherwise, it will be
put down at a later date.

PROF. MADHU DANDAVATE (Ra-
japur): You can allow one more
notice under Rule 377.

MR. SPEAKER: It is a windfall
for you? I will try.

12.02 hra
PAPERS LAID ON THE TABLE
REVIEW AND ANNuAL RerORT OF
Cocany RermnErizs LovaTen

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICARLS (SHRI SHAHNAWAZ
KHAN): I beg to lay on the Table &
copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956:—

(1) Review by the Government
on the working of the Cochin
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Refineries Limited, for the
year ended 31st August. 1972.

(2) Annual Report of the Cochin
Refineries Limited, for the
year ended 31st August, 1972
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon,

Papers Laid

[Placed in Library, See No, LT-5808/
73]

ReEPorRTS UNDER MONOpPOLIES AND
RESTRICTIVE TRADE PRACTICES ACT.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): ] beg to lay on the
Table:—.

(1) A copy each of the following
Reports of the Monopolies
and Restrictive Trade Pract-
ces Commission under  sec-
tion 62 of the Monopolies and
Restrictive Trade  Practices
Act, 1969:—

(i) Report under section 21(3)
(b) of the sald Act in the
case of M/s. Century Spin-
ning and Manufacturing Com-
pany Limited, Bombay and
the Order dated 1st June, 1972
of the Central Government
thereon.

(ii) Report under section 21(3)
(b) of the said Act in the
case of M/s. Carborundum
Universal Limited, Madras
and the Order dated 1st Oc-
tober, 1971 of the Central
Government thereon.

(iif) Report under section 21(3)
(b) of the said Act in the
case of M/s. Vidyut Metallics
(Prop. Panama Private Limit-
ed) Calcutta and the Order
aated 16th July. 1973 of the
Central Government thereon.

(iv) Report under section 21(3)
(b) of the said Act in the
cage of Systronics (a division
of Sarabhai Sons Private Li-
mited) Ahmedabad and the
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of the Central Government
thereon.

(v) Report under section 22(3)
(b) of the said Act in the
case of M/s. T. V. Sundram
Iyengar and Sons Private
Limited, Madurai and the
Order dated. 2nd December
1972 of the Central Govern-
ment thereon.

(vi) Report under section 21(3)
(b) of the said Act in the
case of M/s. Hindustan Alu-
minium Corporation Limited,
Bombay and the Order dated
31st July, 1973 of the Central
Government thereon.

(2) A statement (Hindi and Eng-
lish versions) explaining the
reasons for not laying the
Hindi version of the above
Report and orders of Govern-
ment thereon simultaneously

[Placed in Library. 'See. No, LT-5897/
73]

12.04 hrs.

MATTERS UNDER RULE 377

(i) ALLEGED REGISTRATION OF INDIAN
Corron Mmis FEDERATION UNDER
INDIAN TRADE UNIONS ACT TO AVAIL
EXEMPTION FROM IncoME-Tax.
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“Trade Union means any combina-
tion, whether temporary or perma-
nent, formed primarily for the pur-
pose of regulating the relations bet-
ween workmen and employers or
between workmen and workmen or
between employers and employers
or for imposing restrictive condi-
tions on the conduct of any trade

or business and includes any fede-
ration of two or more trade unions.
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